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Heard Sri (1 ,Rath, 14 Si 	 ft Ihe 	 ifild 

Sn SHank, Ld. Addi. Stanthng C unil fir the R 	 m ondents on whi 

a copy of this O.k has already been irved and perused the materials 

cm recnrd 

ibis Original Application has been filed by the applicant 

With the following relief- 

"(a) To direct. the. Respondents to gnmt two financial up-
gradation under MACP scheme to the applicant w.ef. 
01 .09.08 and pay him the consequential irvice and 
fmancaI benefit.s retmpedively." 

It is the case of the applicant that even though he is 

entitled to two financial upgn¼itiors under the MACP Scheme w.n.f. 

01.09.09 and that some of his juniors have been extended the said 

benefits vide AnnexnreA/2 dated 0503.2010, the Resp 	for the 

masons bei4 known, have not granted the same in his fivour. 

Upon penisal of the recordi we find that there is no 

impugned order and the applicant has not ventilated his grievance 

before the departmental authorities. Instead he has moved this Tribunal 

withoi it edia uting the departmental remedies. 

S Sn IR.ath, I .d Sr (4onnsel miNvits that the applicant may 

hc' 	T1j 	iri'l'' ' 	k'l 	 its tO 0C cm,llmtnt '4Hthflfl(y 



to cons;dcrh;s case fbr grant of MACP as he has compkted 20 years of 

service on 17.052003 and has not got MACP hicfit so fir. Further 

-he ibmits that he will make such a repnsentation within a period of 

07 ikiys and Respondent No.5 he ducted to conder his case and pa 

a reasoned & speaking, order with in a pecific time frame. 

6. Accnrdthgly, as agreed to by the Ld. Counsci for the 

parties,wifhout going into the merit of the case we direct Respondent 

No.5 to consider the case of the applicant if such a repnsenta.tion is 

made within 07 days and a reanned & peaking order he pad within 

a period (if6O days from the thde of receipt of such representation. 

With the above observation and direction, this O.A. is 

dosed of at the adiruission stage itself. No costs. 

Copies of this order he made over to the Lil. Counsel 

frr the. 1)atheS. 	
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